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Sri K.Krishaa Rao, a retired Senior Audit 

Officer in the Office of Accountant General 

(Audit-I) Orissa has filed this O*A, praying 

for issuing a direction to the ResponAests t6 

consider his case for promotion to the grade 

of Sr*Audit Offic.---r w.e.f.29*6.02 with all 

consequential benefits,whereas he was promoted 

to the daid grade woe.f.7011.V. 

The plea of the applicant in support of bhe 

relief sourht by him is t~,,@t amended recruit. 

ment rules -or the post of the Sr.Audit Officex 

were made effective from 29.6.02 'hy pubLishina 

the same in the offiXial Gazette,. Whereas 

the cr,..,cial date for dfixing eligibility of 

such promotion was fived on 1st January of the 

recruitment 	as per Annexure-A/3, his 

case is that the Sr,Audit Officer beinq an 

in-situ promotion from the post of Audit 

Officer, and there being no higher responsibi-

lity involved, the Respondents should have 

ante-dated his promotion from the date of 

promulqation of the amended recruitment rules. 
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He has also submitted that some officers 

in the office of A@ Karnataka were given 

promotion from 29.6.02 by reckoning their 

eligitility from lat Vanuary of the recruit-

meat year, His prayer 4S that the same princil 

ple should have been followed by Sr.AG(Aadit) 

Orissa. 

The Respdadents have contested the applica-

tion by filing a detailed counter. They have 

rebutted the argm-ent of the applicant that 

promotion to Sr*Audit Officer is a in-situ 

promotion. Referring to the provisoncof the 

recruitment rules they have clarified that 

promotion from the grade of Audit Officer 

to Sr, Audit Officer is a selection post 

and not an in-situ promotion, and therefore, 

the prayer made by the applicant holds no 

water, Furtl,.,erthey have submitted that 

immediately after promulcration of,  the amended 

recruitment rules they had called for a review 

DPC after observing a number of formalities 

for drawal and approval of the panel of 

Sr,Audit Officers*  In the process,,the applica-

nt along with 3 other Audit Officers were 

considered for promotion to the higher grade 

and the applicant took over the charge as 

SrFAudit Officer w.e..f. 7*11,92* 

From the above narratio a o f the facts o f the 

case it is clear that the applicant was conside 

red for promotion to the Sr,Au(,qit Officer along 

with others when the DPC met in the year of 

2002 after promulgation of the amenie3 recruit-

meat rules. 
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That beina the facts of the case thore 

anpears to be so force in the irqument made "r 

bedbre us by the Ld*Counsel for the a,!pplicant 

that the date of promotion of the appAcant 

,leserves to be ante-dated, because no such 

provision in the rules could be placed before 

us to ap.- reciate the said prayer, In this 

view of the matter, we see so mo-rit in this 

0,A, which is accorAingly disposed of. 

No costs. 
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